
APRIL 12, 1978

12.28!1 hrs,

RE: QUESTION OF PRIVILEGE

SHRI SAUGATA ROY (Barrack-
pore): Sir, I had given notice under
Rule 222 for raising a question of
Breach 'Of Privilege against Shrimatj
Maneka Gandhi, wife of Shri Sanjay
Gandhi Editor, 'Surya' 12, Wellingdon
Crescent, for making false and mali-
cious propaganda in her paper against
me personally and thus trying to in-
fluence my Parliamentary conduct. I
mOVe that the matter may be referred

, to the Committee of Privileges.

MR. SPEAKER: The matter is
under my consideration.

SHRI SAUGATA ROY: It is a very
serious matter. Personal insinuations
have been made so that I do not make
criticism against Mrs. Gandhi. I seek
your protection.

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Mr. Speaker,
Sir, I brought to your notice
today the fact that everyday
there is firing in Tamil Nadu.
The POlice there seem to be trigger-
happy. Though I realise that it is a
State matter, but everyday people
there are being shot down like animals
and the Parliament cannot remain
immune to this. I would urge you to
consider this particularly in view of
the fact that the police there seems
to be trigger-happy. The administra-
tion there must take a firm control

f the law and order situation. I urge
you to allow a discussion on this
subject.

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Speaker Sir, I have given
you a notice under Rule 222 to allow
me to mova a privilege motion against
the Prime Minister. I am not going
into the merits of the case nO'W. You
might have been told that it comes
under Direction 115. But, Sir, Direc-
tion 115 comes only when there is
mistaken statement or an inaccuracy.
My contention is that this was a deli-
berate attempt to mislead the House
on such a sensitive issue. I have
drawn your attention to the State-
ment of the Prime Minister and the
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facts are before you. I am not going
into the merits of the case, though I
have with me all the facts.

Further, I have also sent you a
letter for allowing me to make a per-
sonal explanation; that also you have
not allowed me so far. The Prime
Minister had made 11 reference to my
presence in Trivandrum. I want to
make a personal explanation why I
was there and what my role was.

These are the two things. I wish
you may please consider these two
questions and let me have your ruling.

MR. SPEAKER: Your letter with
regard to your personal explanation
has been referred to the Prime Min-
ister to know the facts. I must know
the correct position and I have got to
know the facts.

SHRI VAYALAR RAVI: I never
made any allegation against the
Prime Minister.

MR. SPEAKER: There are other
facts also.

So far as your notice under Rule
222 is concerned, I have rejected it
and I have allowed you a personal
explanation und r Direction 115. This
is because I ai'n not able to accept
your contention. If there is a factual
mistake, that will have to be corrected.

SHRI SAUGATA ROY: You kindly
allow personal explanation.

MR. SPEAKER: Certainly.

SHRI VAYALAR RAVI: I never
made any personal allegation against
the Prime Minister. My letter was
in order to make a personal explana-
tion. I did not make any insinuation
against the Prime Minister.

MR. SPEAKER: This is how one
reads it. I will allow yOU to make a
personal explanation, but not today.

SHRI SAUGATA ROY: Tomorrow.

MR. SPEAKER: Tomorrow
holiday.

is a
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SHRI VAYALAR RAVI: You allow 

me personal explanation.
MR. SPEAKER: There are certain 

allegations and you must know about 
these. If you come to my chamber,
I will tell you.

SHRI VAYALAR RAVI- The Prime 
Minister is briefed by the officers. 
They have not given him the correct 
information. They might have mis
led him

MR SPEAKER Now that you have 
said that he has acted on wrong in
formation then it comes necessarily 
under Direction 115. I can convert 
it and I have already made orders 
about that.

AboU' your letter, I am told, you 
had given it at (5.00 p.m ; it has been 
son1 i<> the Prime Minister.

SHRI VAYALAR RAVI- 1 gave it 
yesterday morning, before noon.

MR SPEAKER My office tells me 
that it was giver, at 6.00 p.m.

SHRI VAYALAR RAVI; My letter 
for making a personal explanation 
was sent to you at 9.30 a m and the 
statement of personal explanation 
before noon (Interruptions) You
m ay (nit any number of sentences 
from the statement, but the procedure 
for sending it to the concerned Minis
ter, I am afraid, is not correct.

MR SPEAKER; I will look into it.

SHRI SAUGATA ROY- What 
nbout the question of privilege motion 
raised by me’  By what time will you 
Rive your decision? It is a very 
serious matter. First, I have come to 
seek the protection of the House; if I 
do not get it, I have to go to the court.

MR. SPEAKER: It will be given 
immediately. This notice was given 
to me this morning. If you ask me 
to say, when I will give my decision, 
I will have to say; sorry, x cannot tell 
vou. Please leave it to me; I have 
never delayed matters.
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MR SPEAKER. So far as the 
Banaras University is concerned, the 
discussion on the Education Ministry’s, 
Demands. . is going on (Interrup
tions) Why do you not hear me? Why 
do you have an internal debate? You 
can participate in the discussion. It 
is one of the accepted rules of Parlia
ment that when the Demands of a 
Ministry are being discussed or are 

going to be discussed immediately, 
other things are not allowed.

SHRIMATI PARVATHI KRISH- 
NAN (Coimbatore): The Vice-Chan- 
cellor wants to say something.

MR. SPEAKER: I am not in a 
position to recognize i t
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MR. SPEAKER: That has already 
been raised and talked about and 
there is no point in raising it again. 
Education Ministry's Demands are 
under discussion and you can speak on 
it.
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MR SPEAKER: 1 have understood 
your point. Papers to be laid*—Hon. 
Prime Minister .. . (Interruptions) 
I am not going to reply to the ques
tion. I am not here for cross-ex
amination.

12.37 hrs
PAPERS LAID ON THE TABLE

D e t a il e d  D e m a n d s  f o r  G r a n t s  o f  
D e p a r t m e n t s  o f  S p a c e  E l e c t r o n ic s  

an d  A t o m ic  E n e r g y  f o r  1978-79

THE PRIME MINISTER (SHRI 
MORARJI DESAI): I  beg to lay cm 
the Table:—

(1)A  copy of the Detailed De
mands for Grants (Hindi and 
English versions) of Depart
ment of Space for 1978-79. 
[P laced in Library, S ee  No. 
LT-2070/78]

(2) A copy of the Detailed De
mands for Grants (Hindi and 
English versions) of Depart
ment of Electronics for 1978-
79. [Placed in Library. See  
No. LT-2071/78]

(3) A copy of the Detailed De
mands for Grants (Hindi and 
English venfcns) of Depart
ment of Atomic Energy for

1978-79. [Placed in Library+ 
See No. LT-2072/78J.

R e p o r t  o f  B a w e ja  C o m m i s s i o n  or 
I n q u ir y  r e . L a t h i-c h a r g e  i n  C e n t r a l

J a i l  T i k a r  a n d  S t a t e m e n t  r e . C o r 
r e c t io n  o f  a n s w e r  

THE MINISTER OF HOME AF
FAIRS (SHRI CHARAN SINGH): I  
b e g  to la y  on the T a b l e : —

(1)A  copy each of the following 
papers (Hindi and English 
versions) under sub-section
(4) of section 3 of the Com- 
misisiani, of Inquiry Act 
1952:—

(i) Report of the Baweja Com
mission of Inquiry into the 
incident of lathi-charge in 
Central Jail, Tlhar on the 
2nd October, 1975.

(11) Memorandum of Action 
taken on the Report.

[Placed in Library. S ee  No. 
LT-2073/78],

(2) A statement correcting the 
reply given on the 22nd 
March, 1978 to a supplemen
tary on starred Question No. 
410 by Shri Kanwar Lai 
Gupta regarding traffic 
bottlenecks in Delhi [Placed  
in Library. S ee  No LT- 
2074/78].

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): 1 want to make a
submission.

The hon. Home Minister has placed 
the report of the Baweja Commission 
about the lathi-charge in the Tihar 
ja il This is a typical example of how 
the bureaucracy misguides our Gov
ernment. I put a question here whe
ther there was a lathi-charge in Tihar 
jail. The reply was that there was 
no lathi-charge though the Home 
Minister was himself in the Tihar 
Jail. This is a typical example of how 
wrote to you a letter saying, “Kind
ly ask the Minister to correct the 
answer.” You sent it to the Home 
Minister and again the bureaucracy 
misguided him and the reply was 
that there was no lathi-charge. Then


